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MOTOR TRANSPORT WORKERS
BILL

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg to move:

“That the Bill to provide for
the welfare of motor transport
workers and to regulate the con-
ditions of their work, be referred
to a Joint Committee of the
Houses consisting of 45 members;
30 from this House, namely Shri

P. R.  Bhogji Bhai, Choudhry
Brahm  Perkash, Shri Kamal
Krishna Das, Shri Ram Dhani
Das, Shri Jaljibhai Kovabhai
Dindod, Shri Mulchand Dube,
Shri L. Elayaperumal, Shri

Narayan Ganesh Goray, Shri
Ansar Harvani, Shrimati Parvathi
M. Krishnan, Dr. G. S. Melkote,
Shri Venketrao Sriniwasrao
Naldurgker, Shri M. Palani-
yandy, Shri Kashi Nath
Pandey, Shri Panna Lal  Shri
Karsandas Parmar, Shri Bala-
saheb Patil, Shri P. Rama-
swamy, Shri Ram Garib, Shri Ram
Shanker Lal, Shri T. B. Vittal
Rao, Shri Bishwa Nath Roy,
Shri Sadhu Ram, Shri Vidya
Charan Shukla, Shri Braj Raj
Singh, Shri Banarsi Prasad Sinha,
Shri Shraddhakar Supakar, Shri
Missula Suryanarayanamurti, Shri
Ramsingh Bhai Varma, Shri Gul-
zarilal Nanda; and 15 members
from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee the quorum shall
be one-third of the total number of
members of the Joint Committee;

that the Committee shall make a re-
port to this House by the first day of
the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
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of members to be appointed by Rajya
Sabha to the Joint Committee.”

Sir, I feel very happy in being able
to move a Bill through which legis-
lative protection will be extended to-
a Jarge number of workers employed
in the Motor Transport Industry. As
the House is aware, aspects of their
conditions of work and employment
are even now regulated under somc
labour laws. But this is the first time
that we propose to have an indepen-
dent enactment which will give the
workers employed in the Motor
Transport Industry the benefits of
legal protection, in a comprehensive
manner. We are required by ouv~ Cons-
titution to endeavour to secure to all
workers humane conditions of work
and we already have separate laws
for workers in Factories, Mines and’
Plantations. The present Bill will be
an addition to this series and fill the
gap in another sector of employment
which is growing in importance. With-
the general expansion in the econo-
mic activities of the country, the-
Motor Transport Industry is develop-
ing fast, and bringing within its fold
an increasing number of workers. It
is only proper that their conditions of
work and employment be regulated by
law as in other important sectors of
employment. On a rough estimate,
about two lakhs of workers will be
immediately covered by the proposed’
legislation.

The hon. Members might recall that
the subject of Central legislation for
Motor Transport workers has been-
discussed at some length during the
last few years. In fact, a Private
Member's Bill was introduced in 1955.
The Standing Labour Committee dis-
cussed it at its 15th session in 1856
and we appointed a Special Com-
mittee to work out the details of the
provisions that should be incorporated
in the proposed legislation. The Re-
port of the Special Committee was
again discussed by the Standing
Labour Committee, and though com-
plete agreement could not be reached’
there was unanimity of view in res-
pect of most of the provisions.

The proposals now embodied in:
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the Bill are largely those which have
been agreed upon. On matters on
which differences could not be resolv-
-ed, provisions in the present Bill
have been drawn up on the lines of
other labour laws keeping in view the
special conditions of the Motor Trans-
port Industry.

As the House will notice, our propo-
sal at present is to cover undertak-
ings employing ten or more workers.
“This would, of course, leave out some
workers from the scope of the pro-
posed enactment, But a limt has to
be set somewhere as it is not possi-
ble to enforce the law in respect of
‘very small undertakings. However,
State Governments are being given
powers to extend it even to under-
takings employing five workers. In-
cidentlly, the limit of ten is also laid
down in the factories Act in its appli-
cation to power-using factories.

The House will also notice that pro-
visions included in the Bill relating to
hours of work, rest interval, weekly
off, annual leave with pay, welfare
facilities, etc., are, by and large, simi-
lar to those contained in the laws for
factories, mines and plantations.
There are, however, some variations.
"This is necessary in order to suit the
special conditions obtaining in the
Motor Transport Industry in which a
comparatively small  number = of
workers are employed in an average
undertaking. It has also been
necessary to classify the services run
‘by motor transport undertakings into
three distinct categories, that is, the
city services, long distance passenger
-service angd freight services. This clas-
sification has been introduced so that
legal regulations may fit in with the
special requirements of each type of
service.

I do not want to go into the details
of the proposals contained in the Bill.
This is an entirely new piece of legis-
lation to cover an important section
of workers. Some of the provisions
are of a rather complicated nature cal-
ling for close scrutiny. That is why it
is suggested to remit the Bill to a
Joint Committee. I hope this propo-
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sal will be accepted by the Hou-e.

Mr, Speaker: Motion moved:

“That the Bill to provide for
the welfare of moter transport
workers and to regulate the
conditions of their work, be
referrad to a Joint Committee
of the Houses consisting of 45
members; 30 from this House,
namely Shri P. R. Bhogji Bhaij,
Chaudhry Brahm Perkash, Shri
Kamal Krishna Das, Shri Ram
Dhani Das, Shri Jaljibhai Koya-
bhai Dindod, Shri Mulchand
Dube, Shri L. Elayaperumal,
Shri Narayan Ganesh Goray,
Shri Ansar Harvani, Shrimati
Parvathi M. Krishnan, Dr.
G. S. Melkote, Shri Venketrao Sri-
niwasrao Naldurgker, Shri M.
Palaniyandy, Shri Kashi Nath
Pandey, Shri Panna Lal, Shri
Karsandas Parmar, Shri Bala-
saheb Patil, Shri P. Ramaswamy,
Shri Ram Garib, Shri Ram
Shanker Lal, Shri T. B. Vittal
Rao, Shri‘Bishwa Nath Roy, Shri
Sadhu Ram, Shri Vidya Charan
Shukla, Shri Braj Raj Singh, Shri
Banarsi Prasad Sinha, Shri
Shraddhakar Supakar, Shri
Missula Suryanarayanamurti, Shri
Ramsingh Bhai Varma, Shri
Gulzarilal Nanda; and 15 mem-
bers from Rajya Sabha;

that in order to constitute -a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Commit-
tee;

that the Committee shall make a re-
port to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do joln
the said Joint Committee and commu-
nicate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee,
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Shri Tangamani (Madurai): Mr.
Speaker, Sir, the hon. Deputy Minister,
while introducing this Motor Transport
Workers Bill, was pleased to state that
there was a private Member’s Bill as
early as 1955. There was a private
Member’s Bill in the name of Shri T.
B. Vittal Rao by way of an amendment
to the Motor Vehicles Act, and subse-
quently there was a comprehensive
Bill by Shri A. K. Gopalan dealing
with the hours of work and the wel-
fare facilities to these transport
workers. I must first of all state that
more than five years have passed
before such a legislation could be
brought before this House. We were
told at the beginning of the second
Five Year Plan itself that an agree-
ment has been reached for such a legis-
lation. The hon. Deputy Minister has
also referred to the Standing Labour
Committee which met in Madras and
which actually appointed an experts
committee, and this experts committee
went into the question of the condi-
tions of service of the transport work-
ers and the report was submitted as
early as November, 1957. There was a
separate note of dissent by the repre-
sentatives of labour. Subsequently, I
remember, if I am not mistaken, in the
Standing Labour Committee which
met in Bombay in October, 1958 there
was so much of pressure that the Gov-
ernment should not delay bringing for-
ward such a legislation. You are
aware that on several occasions it has
been raised in this House that this
delay in bringing such a legislation is
not at all justified.

Two transport workers’ organisa-
tions, particularly, the national fede-
ration of road tmansport workers of
India and the national federation of
State transport employees of India,
met in Simla on 10th and 11th June,
1959, and they were very critical about
the Government that although they had
expressed their views and there was
a consensus of opinion about bringing
forward such a legislation the Govern-
ment were still delaying the bringing
in of this uniform legislation for road
transport workers. Anyway, now at
least this piece of legislation is before
us. It is a welcome feature.
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I might mention that this measure
is being watched with great interest
by the road transport workers who are
still denied certain facilities which are
extended to the factory workers. The
hon. Deputy Minister stated that the
number of workers likely to be bene-
fited will be 200,000. In the report of
the Road Transport Reorganisation
Committee which was submitted last
year, the Committee stated that today,
in India, there are 45,000 passenger
buses and 1,30,000 goods trucks, making

a total of 1,75,000. On an average
there will be atleast three workers
necessary for manning these buses,

and on that basis, it will be 5,25,000.
Anyway, more than half a million
workers will be Dbenefited by this
scheme.

A reference of such an issue to the
Joint Committee cannot be seriously
opposed. But I would like to make a
suggestion that this Joint Committee
must make it a point to submit its
report before the end of this session
so that this piece of legislation could
be enacted before the end of this ses-
sion itself. I am making this sugges-
tion because there has been a demand
from the workers that this Bill which
was introduced during the last session
must at least become law during this
session. That is more or less the view
of the workers.

About the general transport position
in the country, the Road Transport
Reorganisation Committee has made
the following observations in respect
of the private and the public sectors in
the road transport industry:

“....out of 18 States and Cen-
trally Administered areas, 17 Ad-

ministrations have nationalised
parts of the passenger services
within their territories...... In

Himachal Pradesh, nationalisation
is complete and covers goods trans-
port also. ...Of the 17 Administra-
tions with nationalised services,
only three, namely, Andhra Pra-
desh, Bombay and the former
PEPSU, have established corpora-
tions under the Road Transport
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Corporations Act, while Bihar and
Mysore States as also the Punjab
in respect of the Pathankot-Manali
Road, are contemplating doing so.
The services in the majority of the
remaining States are run depart-
mentally as State Undtrtakings.

Nationalised services represent
only a small portion of the total
volume of road transport. Almost
all of goods t.ra.nsport and nearly
three-fourth of passenger transport
is run by private enterprise.”

Now, in this passenger transport,
there is long distance transport also.
Although there was a lot of contro-
versy about the rail-road competition,
these long distance routes in road
iransport are becoming very popular
now and these de lure buses in differ.
ent parts of the country are very
much patronised. I would like to men-
tion two or three routes. First, there
are the buyses taking passengers from
Chandigarh to Delhi. Recently, the
Madras Government has started their
Government transport from Madras to
Bangalore which is nearly 200 miles.
There is also the Vijayawada-Hydera-
bad route which is 180 mines. Madras-
Trichi is 200 miles. Recently also, the
Trichi-Nagercoil route, which is more
than 150 miles has been started. There
are long distance transport routes also
in Punjab now. So, it has come to stay,
and the conditions of the workers must
be viewed like the conditions of similar
type of workers such as the railway
workers.

Having said this by way of intro-
duction, I would like to make certain
suggestions which may be considered
by the hon. Members of the Joint
Committee. I do not want to exhaust
the .whole thing. I have got several
suggestions. 1 know the different
groups will be able to represent in
the Joint Committee, the many points
which have been raised by labour
and also by the industry. I would
like to make only some brief sugges-
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tions which I am sure the Joint Com-
mittee will go into. In the first place,
I find that Jammu and Kashmir has
not been included in the operation of
this Bill. It is well known that there
are good transport systems in Jammu
and. Kashmir, and most of the tourist
traffic is taken by these transport
services. Why should those workers
plying in this area be deprived of the
benefit which is sought to be confer-
red to the transport workers in other
States? It may be argued that them
may be legislations at the State level.
There are certain legislations at State
level, but certdin legislations of an
all-India nature were found to be
necessary by the Government of India
and by many States. Now that legis-
lation has come. So, I submit it i
not proper to exclude the workers in
the transport services in Jammu and
Kashmir.

My second point is, power is given
to the Central Government to fix
diffierent dates for different States.
It is said here:

“It shall come into force on
such date as the Central Govern-
ment may, by notification in Offi-
cial Gazette, appoint and different
dates may be appointed for
different States.”

In a legislation of this nature,
when the road transport service has
been in existence for a number of
years and it has reached a particular
stage, there cannot be any justifica-
tion for fixing different dates for
different States. It should come into
operation in the different States
simultaneously.

My third point is, as the hon.
Deputy Minister has stated, this Bill
will extend to any unit employing 10
or more worRers and the State Gov-
ernments are given power to extend
it to units employing not less than §
workers. I have no grievance about
the number 10, but more freedom can
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be given to the State Governments. I
will give a concrete instance. There
are now several individuals who are
running lorry services. They may be
owing only one lorry; the number of
workers will still be three. Certain
things which are now  con-
templated in this Bill are those
things which are meant to be extended
to any transport worker. This will
be a very hard case. Then, there will
be an attempt also to recruit only 8
or less, even where they have three
or more lorries. They may so mani-
pulate that they do not come under
any of these categories. So, I sub-
mit more freedom should be given to
the State Governments, without res-
tricting the number. The number 10
may be there as a part of the Bill and
they can extend it to those units em-
ploying less than 10; it may be even
2 or 3. This ceiling of 5 need not be
fixed.

Then, there is a lacuna in the defini-
tion clause. I am not going into de-
tails, but nowhere is the conductor
mentioned. The names of the cleaner
and driver are there, but nowhere is
the conductor mentioned. Probably
that could be remedied.

My fourth point is, clause 3 refers
to both passenger service and freight
service. It also refers to the city
service and to what we generally call
in the south as mofussil services—
long distance services both passenger
and freight. I take it that the city
service contemplated in clause 3 in-
cludes also the freight services which
ply in the city itself. In big cities
like Bombay, Calcutta and Madras,
there are any number of lorries tak-
ing goods from one part of the city
to another. Going through the Bill,
I find any employer can avoid coming
under the provisions of the Bill by
taking advantage of that definition.
That has to be clarified.

My fifth point is, there is a provi-
sion for inspection staff and it is a
welcome feature. But this inspection
staff must consist of duly qualified
persons, like the factory inspectors,
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for example; they have not only the
academic qualifications, but there are
certain other qualifications also. In
the same way, the inspectors who are
now going to be appointed for this
purpose must be men who are quali-
tied in this process of transport ser-
vice. Not only that; they must also
be well-versed in industrial relations
and in the various laws governing the
the workers and the relations between
the workers and the employers. So,
I suggest they must be not only techni-
cally qualified, but they must also
have certain minimum training in
labour relations.

My sixth point is, clause 9 deals
with the canteen that is going to be
provided where there are 100 or more
operators. I am going to suggest that
50 should be the limit and neot 100.
Even in this case, there is this danger.
There may be an operator having, say,
a fleet of 20 buses. The driver, con-
ductor, etc. will be only 50. But for
maintenance and repair, he may be
employing about 50 people. The
limit of 100 workers is mentioned in
the Factories Act also and it is men-
tioned in this Act also. The actual
number of workers doing the same
type of work working under him will
be 100. So, he will be able to escape
saying that the workers coming under
the Factories Act are only 50 and the
workers coming under this Bill are
also 50, although there are 100
workers. So, some provision must be
made in regard to cases where there
are not only transport workers, but
workers in the same management{ con-
nected with the running of transport
like workers for maintenance and
repair. In assessing the number of
workers, that also must be taken into
consideration, That is a minor point.

I welcome clause 10 which provides
for rest rooms. That has been a
long-standing demand from the work-
ers. I hope it will be maintaired
well. I am glad there is a provision
that these rest rooms should be main-
tained well. The presumption is
generally the rest rooms will not be
maintained well. So, in that way, I
really welcome it. Even in railways.
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I find the running staff, after working
for 8 or 10 hours, do not sleep ‘n-
gide the rest room, but outside, for
reasons best known to the Deputy
Minister himself, because not only the
rooms are untidy, but there are bugs
and so many other factors.

Uniforms, medical aid and first aid
facilities are provided under clauses
11, 12 and 13. They are also wel-
come. But the controversial thirg
comes up in chapter V. I do not
want to exhaust all the various pro-
posals which have been advanced by
labour. I would like to mention only
a few things. There is a provision
for over-time. As the hon. Minister
knows, in the Factories Act, eight-
hour day or forty-eight-hours week
is mentioned. A worker may do to-
day 10 hours, tomorrow 8 hours and
60 on. If the whole week is taken
together, it may be only 48 hours,
but on one day, he has strained him-
self to the extent of 2 hours by work-
ing for 10 hours. He has worked
over-time on that day, but over-time
is calculated on the basis of a week.
When we are making a new legisla-
tion, let us have a certain departure
that over-time will be calculated on
the basis of the work that he has
done on that particular day. although
technically he has not exceeded 48
hours for the week, if that particular
worker has done 10 hours’ work in a
particular day, then it is 2 hours’
over-time, for which he is entitled to
twice the wages, which is allowed
under the Bill. Otherwise, it seems
to be an injustice. Over-time is for
the strain he undergoes each day and
not for the strain which he under-
goes after the lapse of a week or a
month. So, in western countries this
conception has been accepted. The
demand for such a legislation as the
one we are making is already there
.and it is a progressive legislation
which will be welcomed by all.

Another welcome feature of this
Bill is that they have fixed the hours
of rest. If a driver drives for twelve

AUGUST 3, 1960

Transport Workers 674
Bill

hours he will probably reach his des-
tination at 12 O’Clock. He will be
asked to report again for duty at 4
O’Clock in the morning. That practice
is continuing even now. That will be
stopped by this provision for an inter-
val of 9 hours. My suggestion is that
in the interests of the safety of the
travellers it should not be 9 hours
but it should be at least 12 hours.

Section 21(1) deals with the weekly
rest. We have provided it in the
Factories Act and in the Mines Act
of 1952. In the same way we are
providing it here also. Recently the
Supreme Court has given a ruling in
a certain industrial dispute that
weekly rest can be without wages.
In other words, some distinction is
sought to be made in the matter of
weekly rest. That can be covered by
saying that weekly rest, when it is
given, must be with wages. Unless
some such provision is made some
cantankerous employer may come
forward and say “I am paying him for
the work that he has done. I am
giving him weekly rest without
wages”. That lacuna is the result of
the recent judgment of the Supreme
Court and I submit, it must be cover-
ed.

By clause 27 we are now introduc-
ing the Payment of Wages Act to the
transport workers for the first time.
That is a welcome thing. Although
the Payment of Wages Act has been
extended to the passenger transport
service, it has not been extended to
the lorry service. Still, that is a
very good provision.

Clause 29 relates to earned leave
and there the provisions of the Fac-
tories Act of 1948 have been projected.
I will mention & certain lacuna here.
Where the worker has put in 240
days of work he will be entitled to
earned leave for 12 days, that is, for
every 20 days of work that he has
done he has earned leave for one day.
In other words, he can take rest for
one day and he will be paid for it.
Under the former Factories Act, the
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hon. Deputy Minister knows well if
an employee works for 40 days and
he is not able to work beyond that,
he will still be entitled to two days
earned leave. If a person works for
only 100 days and then he leaves it
or retires or is retrenched, he will be
entitled to his earned leave. But if
a worker works all the year round he
will be deprived of his earned leave
of 12 days. Therefore, I submit that
earned leave must be on the basis of
one day for each 20 days of work put
in. An amendment to that effect is
necessary.

Then there is another salutary
feature in clause 30(2) which says
that when a worker goes on earned
leave he will be given wages for the
period of his leave. Formerly, when
the question of earned leave came up
in 1945 or so it was earned leave for
ten days for one year. When the
employee goes on leave for 10 days
it is incumbent upon the management
to pay him wages for five days. As
soon as he returns from leave he has
to be paid wages for the rest of the
five days. The idea behind this pro-
vision is that workers must be
encouraged to take earned leave and
go to places like Kuttalam with their
families. If they cannot afford it they
can at least go to their villages and
take some rest. The first five days
wages will help him meet ® part of
his expenses. When he rejoins duty
he will be paid wages for the other
five days with which he will be able
to clear the loan which he has incur-
red on this account. There is some-
thing humane about it. Therefore,
this is a welcome provision.

Coming to Chapter V, which deals
with 8 hour a day and 48 hours a
week, considering the arduousness of
the work even that is too much, but
that is a bigger question. The other
question is that of spread over. In
some cases the spread-over goes even
beyond 13 hours. I am mentioning
this only very briefly for want of
time. On the provision about spread
over complete discretion is given both
to the State Governments and the
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employer with the result that you
will find a person working for 14 or
15 hours. That should be stopped.
In no case should this spread over
exceed 10 hours. There must be some
such ceiling.

Shri Naushir Bharucha (East Khan-
desh): The maximum is 12 hours.

Shri Tangamani: It is extended to
14, that is the difficulty. As you, Sir,
yourself know, this has been the bone
of connection all this time and this
particular provision has been strongly
resisted and opposed by labour.

I will mention two minor points
and conclude. In cities like Calcutta,
Bombay and Madras—in Madras to
some extent and in Bombay and Cai-
cutta to a larger extent—there are
double-decker buses. There should
be some distinction between single-
decker and double-decker bus emp-
loyees. Otherwise, it will be a great
injustice done to the employees work-
ing in double-decker buses.

Then, taxies also must come more
under the control of the State Gov-
ernment and, to a certain  extent
under the control of the Central
Government. A beneficial legislation
like this, if it is extended to them on
the question of hours of work and
certain other facilities, instead of leav-
ing it to the Local Government, the
State Government and to the Local
authorities, particularly to the police,
it these welfare activities are taken
up by the Central Government, it will
help the creation of good relationship
between not only the employers and
the employees but between the taxi
drivers and the public. So, I submit
that in the definition of “transport
workers” we must include these trans-
port workers also who are now plying
these vehicles and lorries because,
even according to the Masani Commit-
tee report, their number runs up to
200,000 or so.

Then, on the actual work done by
the transport worker also certain
clarification i necessary. The emplo-
yer will say “ I will take into account
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the actual running time”. But the
driver does so many other work also.
Though it is mentioned here, it 1is
not very specific. There was an
award in Madras by Justice Rajago-
palan that whenever a worker comes
and reports for duty and takes the
bus from the bus stand you must al-
ways presume that half an hour work
has been done by him, though it may
be more or it may be less. Then if he
has to wait there a certain time may
be fixed for that also. Suppose a bus
is scheduled to leave at 11 O’clock.
the worker will have to report for
duty at least at 10 O’clock. That one
hour he is with the vehicle. In the
same way, when the trip is completed,
he will be with the vehicle for one
hour. So, these two hours will have
to be added on the rest of the work
that he has done.

Then, in the case of long distance
trips like the one from Bangalore to
Pondicherry which starts at about
7:15 in the morning and reaches the
destination at 8 O’clock in the evening
there must be some provision for re-
lief to the driver at some interme-
diate junction by some method though
I do not know how it can be done.
Then, because of the very arduous
nature of the work, employees work-
ing on the hills must be treated on a
different footing.

The type of work that is done in
the plains and the type of work that
is done in taking passengers to Kash-
mir or to Ooty are completely
different from each other. There is
no provision for that type of work.
These things, although they are minor
things, are of great importance to the
workers,

With these observations I submit
that it is a welcome feature that such
a Bill has come. I hope the Joint Com-
mittee will go into all these sugges-
tions which I have given as also many
more suggestiong which will be made
by hon. Members of this House and
by representatives of various organi-
sations before the Joint Committee.
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Shri Naushir Bharucha: Mr.
Speaker, Sir, I welcome this Bill as
a measure progressive to some extent
though I am not satisfied with the
various provisions with regard to the
hours of work, spread-over and the
various other amenities which are
sought to be provided to the motor
transport workers.

As the hon. Minister in charge of
the Bill has very rightly pointed out,
the Bill will affect some 200,000 wor-
kers and perhaps a great many more
as development of road transport
takes place under the Third Five
Year Plan. The broad scheme of the
Bill is well thought out and is well
designed. In the place there is a
classification of motor service into
three categories, city service being
kept on a separate footing and long
distance passenger service and long
distance freight service being put in
different categories. Of course, regis-
tration of transport services which
was hitherto haphazard or which was
not at all enforced is now made com-
pulsory and it is very necessary for
proper implementation of the various
provisions.

One feature of this Bill is that im-
plementation will have to be decen-
tralised in view of the fact that we
have got various regional transport
services based on the territories and
needs of various States.

When I speak on this Bill I speak
with some experience, because I hap-
pened to be on the Bombay City
Transport Committee, which runs the
city’s 800 buses and 300 tramcars, for
nearly seven years. There we experi-
enced various difficulties in the imple-
mentation of the measures such as
were in force then. I think the Joint
Committee will have to look into this
Bill a great deal more carefully.

My hon. friend, Shri Tangamani,
has referred to the hours of employ-
ment. I think in this particular as-
pect the Bill is not at all progressive.
So far as the city service category is



679 Motor

concerned, eight hours a day, 48 hours
a week and a total spread-over of 10}
hours have been provided. I think a
time has now come when these hours
of duty must be reduced. I do not
know whether the hon. Minister-in-
charge has any experience of driving
a heavy motor vehicle in Bombay
City. Probably he has none. I may
say that I have that experience. I
have learnt driving a double-decker
bus and have driven it in the city of
Bombay.

Shri Abid Ali: I might have driven
a little more than him.

Shri Naushir Bharucha: I am glad
he has this experience. I do not know
when he had it because he has long
been an hon. Minister and the city
of Bombay has considerably changed
since then. But in a city with a
population which will very nearly
come to five million, in a city where
the population was so great........

Mr. Speaker: I suppose there was
no accident.

Shri Abid Ali: When Shri Bharucha
was driving there was an accident.

Shri Naushir Bharucha: No, Sir. 1
can assure you. I have driven a
heavy vehicle even from Bombay to
Bangalore without any aecident. But
that is only casual. I have driven
thirteen hours a day. But this is also
casual. When you impose a duty day
after day on a workers it is a very
responsible job and I would appeal to
the hon. Minister to consider the
other aspect, namely, the psychologi-
cal fatigue aspect even though the
driver may not be physically fatigued.
I am of the opinion that a time has
come when the Central Government
must adopt a bold lead and provide
for not more than seven hours work-
ing a day for a bus driver in the city.
A time has come for seven hours a
day and 42 hours a week with a
spread-over not exceeding nine hours.

I ask him: Why is it that he is net
taking this bold measure? It may be
that it will add a little bit more to
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the fares. You cannot help it. Fares
are being anyway increased. But I
think in the interest of prevention of
accidents which are increasing every
day in cities, it is very necessary from
now on that our Centra] legislation
which is supposed to provide a model
of working conditions for various
transport services in the city should
take a bold lead and provide that the
working hours shall not exceed this.

Shri T. B. Vittal Rao (Khammam):
They have ceased to be a model.

Shri Naushir Bharucha: May I point
out one thing? I read a book—I think
it was by Dale Carnegie——in which
it was mentioned that in the city of
London some volunteers went about
warning people that an epidemic had
broken out and therefore they should
take steps to have some preventive
innoculations. When asked the num-
ber of deaths caused by it they said,
“Well, over 20 or 30”. Then he said
that we forget that so many deaths
are caused daily by motor transport
but because motor is such a familiar
thing to us we forget it altogether.

In the city of Bombay daily there
are about ten accidents. Some of
them are fatal and I want the hon.
Minister to know that driving a bus,
particularly during peak hours, in the
city of Bombay, Calcutta or any
other city—Delhi is much worse where
chaotic traffic conditions prevail—it is
very strenuous on the staff. One may
do it for a day, or for a week or for a
month. But when one is to serve
year after year the thing gets on
one’s nerves and one’s mind becomes
stale. There is psychological fatiguve
and accidents are caused due to that.
I think the time has come when the
Centre should give a lead by reducing
the number of working hours.

So far as the long distance passen-
ger and freight services are concern-
ed, I am of the view that the hours
prescribed are fairly long, that is, nine
hours and 48 hours a week which,
with Government sanction, could be
extended to 54 hours. I think a time
has come to make corresponding
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reductions in these hours of work
also. I am not prepared to say right
now what the reduction should be but
I am of the opinion that the time has
come for making a definite reduction
in this connection,

With regard to the daily Intervals
of rest we have found from experi-
ence that it is very difficult to pres-
cribe such schedules of working hours
so that all the things can be properly
complied with. But peculiarly enough
one of the grievances mentioned by
our bus drivers was that the rest
periods instead of giving them rest,
prolonged really speaking the spread-
over while nominally they complied
with the letter of the law. Some-
times the rest period occurs at such
awkward intervals and at places so
far removed from the driver’s or the
conductor’s residence that in reality it
has got no meaning.

For instance it has been provided
that in the case of city service there
may not be more than three spells of
active duty hours and that in bet-
ween here should be two hours’ inter-
val. Now take the case of a person
who has got a residence, le¢ us say,
in the Fort area—I am speaking from
my Bombay experience—and who
takes his bus to Bhandup; midway the
duty spell finishes and he has to stop
there—doing what? Therefore this
question of rest intervals between
active duty spells has got to be pro-
perly adjusted.

I know the hon. Minister means

well that a man should not be work--

ing actively all the time and that he
must have certain intervals of rest.
Although the legislation means well,
the rest period has no meaning so
that one could make oneself at home
and one may not be half-way when
one is thrown on a road or at a small
way-side bus station or a bus stop.
All thig has got no meaning. This
reguires careful examination.

AUGUST 3, 1960

Transport Workers 682
Bill

‘While, therefore, I am of the opinion
that rest intervals are necessary bet-
ween spells of duty, considerable lati-
tude will have to be left with the
administration of transport services
so that they can be suitably adjusted.
For instance take the case of a worker
who, under what has been provided
in this Bill for city service, is expect-
ed to work for five hours and after
that is required to have a rest of half
an hour. I would rather wish that
the total period of work were reduced
to seven hours and in between at
suitable periods the man were given
three-quarters of an hour rest period.

14.00 hrs.

Similarly in the case of daily rest
period after the duty is over, nine
hours are prescribed. May I point out
to the existence of similar legislatior
or similar rules on the Railways,
where the local train services in a
place like Bombay are being run?
They have evolved a duty schedule
which is supposed to take care of this
prescribed periods of rest after the
day’s duty. And we find that it is
impossible for the Railways to comply
with those provisions. I am sure the
same thing would happen in the case
of bigger transport services like the
Bombay Municipal Transport Service.
It may be possible for small under-
takings to comply with them, that is
undertakings which do not have to
maintain scheduled timings: if a
freight service is run by a private
entrepreneur it is conceivable he may
be in a position to adjust his schedule.
But where a huge service has to be
run, with eight hundred or a thousand
buses, it is very difficult to comply
with them. I am therefore of the
opinion that effort¢ should be made,
if at all the provisions in respect of
period of rest are to be properly
implemented, that the transport admi-
nistration should be required to main-
tain a schedule and execute it, so that
automatically the drivers take to duty
according to the schedule in rotation.
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As regards over-time, this is a very
good provision. But in the matter
of payment of wages, I am afraid the
Bill is not progressive enough. All
that it says is that the provisions of
the Payment of Wages Act shall
apply. That is not enough. Why
cannot Government take courage in
both hands and prescribe minimum
wages atleast for certain categories,
particularly running staff on lines,
drivers, conductors and travelling
ticket inspectors? What is the harm
in prescribing a minimum wage for
these people? I am not asking them
to prescribe minimum wages for all
categories of people employed.

Again, in the matter of provision of
amenities, I find that very peculiar
provisions are contained in the Bill.

I am not blaming the draftsman of the'

Bill who has put the thoughts of the
Government in black and white.
Take, for instance, canteens. It has
been provided that where there are
more than one hundred workers, one

or more canteens should be provided.

But what happens if there are 95
workers? Why is that provision is
Bot made for dining room facilities
in such cases? Surely, some such
provision should have been included
in the Bill.

Take again the question of rest
rooms. The Bill says that there shall
be rest rooms for people on night

duty. Why not for people on day.

dl..lties? I really cannot understand.
Either there is some sort of confused
thinking or the hon. Minister has not
looked into the problem,

Take again the question of uni-
forms. This is going to be a model
legislation on which the transport
services of States and others are
going to be regulated. Then why is
it that say four sets of uniforms in a
year are not prescribed? A minimum
provision of uniforms should be put
down in the Bill.

Similarly, some minimum scale of
medical facilities should be prescrib-
ed in the Bill. '

SRAVANA 13, 1882 (SAKA) Transport Workers 684

Bill

I want that Joint Committee should
look into these points. For instance,
the definitions do not quite bring out
what perhaps, the hon. Minister
intended in the Bill. First, take the
question of deflnition of ‘hours of
work’. The expression used in this
definition is that it means the period
during which the worker is at the dis-
posal of the employer. Clause (g) of
the definitions clause says that ‘hours
of work’ means the time during which
a motor transport worker is at the
disposal of the employer. What is
the meaning of ‘being at the disposal
of the employer’? Surely, if I employ
a person, he is supposed to be at my
disposal any time that I want. So,
this sort of common parlance will not
suit the purpose, and the Joint Com-
mittee will have to look into this
definition more carefully.

Again, ‘motor transport worker’ has
been defined and strangely enough,
it does not include a mechanic on run-
mittee will have to look into this
requiring to be rectified.

Then, ‘running time’ is defined as
the “time from the moment a trans-
port vehicle starts functioning as such
at the beginning of the working day
until the moment when it ceases to
function as such at the end of the
working day.” What happens if in
the forenoon the vehicle breaks down
at an odd place and the driver has to
keep on watching the vehicle? All
these points have to be carefully
looked into.

And then, ‘spread-over’ is defined as
the period between the commence-
ment of duty on any day and the ter-
mination of duty on that. But what
does ‘commencement of duty’ mean?
Does it mean the time when the work-
er leaves his place for duty or, as
Shri Tangamani pointed out, making
an hour’s allowance for the driver to
take over the vehicle? Suppose, the
driver lives in Fort—I am talking of
Bombay and he is at duty at
Bhandup; he may have to take out
a bus from Dadar and start the jour—
ney from there. Is commencement
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period from the time he leaves his
home, or from the time he reaches the
depot, or from the time he starts
operating the vehicle from Bhandup?
Al] these require to be carefully
looked into.

There is one more thing. Just now
one hon. friend remarked that the
Government is above all this law, I
am afraid I want to know and make
sure that the provisions of the Motor
Transport Workers Act will apply to
the State transport service as well.
Let us have it very clear in our minds
that the provisions are going to apply
to all Government-operated services.
If they are not going to apply, then
in that case—and I have reasons to
believe that this might happen, be-
cause under clause 40(2) power is
given to the State Governments to
exempt certain classes of services,
and they could very well exempt
themselves—if they are not going to
apply these provisions to them, then
I am of the opinion that it is no use
merely penalising the private entre-
preneur to see that the Government
gets the advantage. What is good for
the private entrepreneur must be
doubly good for the Government. And
1 want an assurance from Govern-
ment that the State Governments will
not exempt their own services.

My conclusion, therefore, is that the
Bill is a welcome measure, though it
will require careful re-drafting, and it
requires a more progressive policy in
the matter of hours of duty, spread-
over, spells, etc. The definitions will
require a good deal of overhauling
and revision, and I hope the Joint
Committee will look into it. But as a
step in the right direction and as a
first instalment for the benefit of the
workers I welcome this Bill.

Shri S. M. Banerjee (Kanpur): Sir,
I welcome this Bill, and I must con-
gratulate the transpert workers
throughout the country on compelling
the Government to bring this piece of
legislation. I remember that this was
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a demand of the transport workers
and they have been pressing for it
since a very long time.

I have heard my hon. friend Shri
Tangamani and my hon. friend Shri
Naushir Bharucha also, and I fully
agree with them. When I read this
Bill it struck my mind as to what will
happen to the workers, when this
particular piece of legislation is en-
acted, about spread-over. I have
neither the experience of driving an
ordinary car nor a heavy vehicle: un-
fortunately, I do not possess either of
them. But I have seen the drivers in
Bombay and Calcutta driving the
double-decker buses. Without know-
ing the mechanism of it, the strain
which apparently is manifested by
their driving is enough to give me s
feeling that it is a really strenuous
job. If they go on driving for eight
hours—they may be doing it for nine
hours now, I do not dispute—but
eight hours’ continuous work of this
nature in a place like Bombay or
Calcutta or any other place is really
so much strenuous that it will be im-
possible for the driver to work con-
tinuously like that day after day with-
out any accident or without loss of
health.

So, when Government has been good
enough to bring forward this piece of
legislation which, according to me, is
quite progressive, why should they not
consider this matter afresh? How is
it that a forty-eight hour week or an
eight-hour day is fixed for these
workers also? Why not reduce the
working hours? It is not always that
longer working hours give better out-
put: sometimes, shorter hours or less
hours of work also increase the effici-
ency and give more output.

I think it is high time, and I would
request the Government and the
Members of the Joint Committee to
consider this matter seriously—about
spread-over and the working hours for
the drivers and conductors, especially
for the drivers—and see if they can
be reduced.
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1 fully agree with Shri Naushir
Bharucha on what he said about
wages and leave, When the Govern-
ment are contemplating to bring for-
ward a piece of legislation, how is it
that for wages and leave they are still
counting on Payment of Wages Act
or Factories Act? How is it that con-
ditions of leave and wages could not
be improved? The transport workers
employed whether in the private or
the public sector have been demanding
a wage board. In this very House,
questions after questions were tabled
about this particular point. If you
are going to better their service con-
ditions and conditions of employment,
naturally, wages and leave conditions
play a very vital role. This legisla-
tion may mean something to the
workers. But, without considering
these aspects, it will not serve the
purpose for which it is being drafted
or it is being introduced. My humble
suggestion is that efforts should be
made to give them a minimum wage.
When I speak of minimum wage, I
have always in my mind—the Govern-
ment may disagree—the principle en-
unciated by or in the light of the
decision of the Fifteenth Labour Con-
ference with which the Government
agreed in substance or principle. They
accepted it. But, unfortunately, they
could not ratify it. My submission is
that the question of wages and leave
should be taken into consideration and
this Bill must include these matters
also which are so vital for any worker,
employed either in the public or the
private sector.

Then I take up the question of ex-
emption. If the State Governments
seek exemption or they exempt them-
selves, I cannot imagine what will
happen to this legislation. Every time
the question has been raised: why the
State Government or the Government
of India should not become a model
employer? Unfortunately, the Pay
Commission report has said that they
‘are not a model employer. That
matter is still a debatable point and I
do not argue on that. If the State
Governments exempt their own under-
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takings, then, naturally, a hue and cry
will be raised by the private sector and
1 do not know what is going to be the
fate of this piece of legislation.

My next point is that there should
be due consideration for those workers
who are working in the transport
services in the hill areas. Take Naini
Tal or Mussoorie or even the Simla
area. Any driver who drives more
than twice or trice gets so much upset
that it is impossible for him to drive
smoothly and calmly the fourth time.
If we passengers who go to Mussoorie
or Naini Tal or any other place, are
immediately asked to come down with-
out even driving a car or driving big
buses, we shall definitely say that we
shall rest for a day and then come
down. The case of at least the drivers
who drive heavy vehicles should be
taken into consideration. At least in
the U. P, all the buses belonging to
the State Government carry nearly 50
to 60 passengers. In some of the hill
areas, the roads are narrow and the
bends are so sharp that it becomes im-
possible for the driver to keep his
nerve intact when he drives. Their
interests should also be protected.
Apart from the psychological aspect of
it, anybody who drives a car to a hill
area. which is 6000 feet or 7000 feet
or even 5000 feet above sea level,
feels giddy.

14:14 hrs.

[PANDIT THAKUR DAS BHARGAVA in the
Chair]

At least when all the passengers feel
giddy, I do not think the drivers are
so immune. They also must be feel-
ing giddy. Some protection should be
given to these drivers. Their hours of
work must be less than in the plains
because the other factors are there.

Particularly regarding exemptions,
I must tell you, Sir, and this House
here and now that if exemption is
granted, this Bill will have no value
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and it will simply be thrown out by
the private sector people. I would
like the hon. Minister who has very
kindly piloted this Bill to give us an
assurance as to what is going to be
the fate of this Bill regarding its
application in the public sector or,
the State sector.

I have said enough about the hours
of work and spread-over. I think the
hours of work should be reduced to
seven as suggested by my hon, friend
Shri Naushir Bharucha and the period
of spread-over must be reduced.
What should be the reduced hours, 1
am not going to suggest because there
will be 45 hon. Members of this House
and the other House to consider that
matter. Evidence should be collected
from the drivers of the double decker
buses or those drivers who run heavy
vehicles in the hill areas. Evidence
must be collected from trade union
representatives and they should De
given an opportunity to place their
view points. The Members of the
Joint Committee, if necessary, must
have practical demonstration of all
these. They must see how they run
the buses. They must get an idea and
then come to conclusions,

With these words, I support the
spirit of this Bill, with all the amend-
ments in my mind, which I am sure the
Joint Committee will take into account.

Shri Basappa (Tiptur): Mr. Chair-
man, I have listened to the various
speakers on this Bill, and in my turn,
I should also join the various speakers
in welcoming this Bill. This is a mea-
sure which has been awaited for a
very long time. It is only natural that
the "workers should have a chance to
have all their grievances redressed. I,
for myself, should say that although
I may not have the experience of driv-
ing like the hon. Minister or Shri
Naushir Bharucha, I have worked in
the Transport workers union in my
district as its President for some time.
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I would like to say something abcut
their grievances.

It is a step in the right direction
that this measure has come into ex-
istence. It is but natural that the hon.
Minister should receive some com-
pliment. At the same time, certain
points have to be looked into carefully
as pointed out by Shri Tangamani and
by other speakers. Difficulty comes
in the implementation of these
meaures. The Joint Committee should
go into these matters carefully and see
that implementation is made possible.
The hon. Minister while introducing
the Bill told us that there was a lot
of unanimity and there was not much
difficulty. I hope the Joint Committee
will go into the questions raised by the
hon. Members who have already
spoken.

It has been pointed out that trans-
port is growing in importance in this
country and that the people working
in this industry number anything from
two to five lakhs. So, this is a very
welcome measure, though it has come
a little late because we have been
asking for it for a very long time. I
am sure the transport workers will be
pleased. There is also great urgency
for this measure because various State
Governments are nationalising this
industry, and also long distance pas-
senger and lorry services are coming
into existence.

The workers are very much alive to
their grievances and we should show
them every sympathy, but at the same
time we have also to lay emphasis on
their turning out proper quantum of
work. Recently, we had the strike by
the Central Government employees
and we are doing something to end
their grievances, Similarly, this piece
of legislation is in a way meant to end
some of the strikes in the private
sector. The workers in this industry
need every protection, and it is good
that they are going to get certain bene-
fits through this Bill es workers in
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other fields of employment. Govern-
ment is imposing more and more taxes
on this industry and it is able to bear
them since they are getting large pro-
fits. Therefore, they can afford to pay
good wages to the workers also. There
is also more scope for employment in
this industry.

But the working conditions, parti-
cularly in the rural areas, are very bad.
Though Government tries to impose
some restrictions, the buses that are
run in the rural areas are very bad
and the drivers and conductors sare
put to all kinds of difficulties. There-
fore, care should be taken to see that
they get proper rest etc.

There is a tendency nowadays to
develop co-operatives, which is a wel-
come feature as this would help the
workers not only to better their con-
ditions but also share more substanti-
ally in the profits.

Other points have already been tou-
ched by others, but spread-over is
the most important of them. It should
be seen that the period of spread-over
is not increased. Since this Bill is
going to the Select Committee, I shall
not take more time of the House. I
welcome the Bill

Shri Mahagaonkar (Kohlapur): I
join other hon. Members in welcoming
this Bill. The most important point
to note in the Bill is that State Gov-
ernments have been empowered to
apply the measure to transport under-
takings employing less than ten but
not less than five workers. In this
connection, I would restrict my re-
marks to the State of Maharashtra.

I have little experience of this in-
dustry, but I find that in our State
there are three kinds of operators: the
State transport undertaking, the flcet
operators and the individual operators,
the majority in the State being indi-
vidual operators, they themselves
being drivers and owners of the vehi-
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cles. Since the States have been em-
powered to apply this measure, where
there is competition between the State
transport undertaking and the in-
dividual operators, I think it would be
difficult for the latter to compete, and
they are not likely to be benefited by
this legislation. At the same time, it
will not also be possible for the illite-
rate owner to observe all that is ex-
pected of him. So, I want that a
thorough study of the individual
operator in this industry should be
made before this measure is proceeded
with. The individual operators, I find,
generally buy the vehicles on the hire-
purchase syatem, and have to pay the
monthly instalments, There are other
things such as taxes. If a vehicle plies
between two States, the individual
operator has to pay taxes on both
sides. For smaller routes of 40 to 50
miles also, he has to pay taxes. So,
within his limited earning, it will be
difficult for him to observe all the
requirements of this law. If the State
Government so desires, taking advan-
tage of this law it can crush the ~om-
petition and oust the individual ope-
rators from the field. At the same
time there are more individual ope-
rators now depending or their liveli-
hood on one or two vehicles each,
who will be hard hit if there is na-
tionalisation. In the circumstances,
it behoves the Minister and the Select
Committee to consider sympathetically
the case of the individual operators.

You are going to appoint Inspectors.
In this connection, there are certain
things which are not particularly
taken into consideration. One thing is
the Police departmnt, The police are
bribed at various points—and this is
called ‘“hafta”—for being allowed to
overload the vehicles. In the ghats
and hilly areas generally goods vehi-
cles are not allowed to ply at night,
but if you travel at night you will
find big vehicles with heavy loads ply-
ing. That is because the police join
hands with the operators. The Regio-
nal Transport Authority and its Ins-
pectors also do nat generally act ac-
cording to the Act, and the proper



693 Motor

[Shri Mahagaonkar]

procedure is never followed. Very
often we find that the driver or the
cleaner of the vehicle is harassed and
not the owner, for reasons like enter-
ing a certain area without a valid
permit. Such things should be stop-
ped.

I hope the Select Committee will
take all these things inte considera-
Kon.

Shri Achiar (Mangalore): Mr. Chair-
man, I wish to point out that the
Joint Committee should take into con-
éideration the effect of this measure
on the consumer more than anybody
else. I wish very much that during
the discussion today somebody had
sdvocated the cause of the consumer,
the passenger in the buses and the
persons who send their goods, We
had, in fact, speeches advocating the
cause of the workers. I have all the
sympathy for the workers. I even wish
that we could reduce their hours of
work; it is very good to do so. But
that is not the only aspect. We have
to consider this measure from other
aspects as well, In regard to the em-
ployers, they are very well placed;
they are influential people. But the
real person who suffers is the passen-
ger or the small merchant who sends
his goods. We have got here mem-
bers who are drivers; they look at
the measure from the drivers’ point
of view. Of course, Government is a
big employer; they look at it from their
point of view.

Shri Surendranath Dwivedy: (Ken-
drapara): Both the driver’s point of
view and the employer’s point of view
are represented by the Deputy Mi-
nister,

Shri Achar: 1 wish that at least
some of the speakers this morning had
advocated the cause of the passengers
and consignees of goods and conside-
red what effect this ceasure would
have on them. It looks as if there is a
fight between the employer and the
employee. I would submit that really
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it is not a fight between the employer
and the employee. What actually
happens is that if some relief is given
{0 the workers, or if some taxation is
imposed on the operator, the real bur-
den falls on the consumer, the passen-
ger in the buses and the persons who
send their goods. That is why I want
to emphasise undertaking be owned
that aspect of the question more than
anything else. If the employer is
affected he does not suffer; he passes
on the burden to the passengers or
consignees of goods. So far as the
waorkers are concerned, certainly they
should have a good standard of life.
I do not deny that. They should not
be over-worked; their health should
not suffer. But taking into considera-
tion the average income of individuals
in this country, the most important
aspect to be considered is the consum-
er’s interests. I would thertfore re-
quest the Joint Committee to go into
this matter in detail, and find out to
what extent the passenger fares and
goods’ freight would be increased.
The Committee would take evidence
of the employers and the workers’
unions, but they should not lose sight
of the consumers’ interests. Not that
I am against giving amenities to
labour; I am even prepared to re-
duce their hours of work. But what
effect all this would have on the pas-
senger fares and goods freight is a
matter into which the Joint Committee
should go into.
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fraw 8, s & qarfers i oo
£ damarg fs aFd F ofom
¥ Iq &1 A forw wraT =rfegd

-ﬂr

TF AR I AT ¥ WE A
zragﬁsa’wﬂ wrreifer Amedy
g AR ZEME A IR
%ﬁmdfra ¥ o qeedeed & a@y
gzad & afr =T § I Fowed
TAR Ty Fad §1 o A
FF R I @ &1 FAA A A
Fhw AR T aTHwaTE ? OF
A TR A Feex F Arfaw Y
t afFr o wedt @ 1fs T s
BT ISAT ATEar & 3q fod s ¥
S AT a7 AT, Frza< W aw QT
g NI AR ¥
I7 FT AT BTYET I5T FT AT e
FEAT &1 FF AR F f) warie s
#.oy qvg e gr =nfed

A F 9T AT UF  AF S A
TF AR At &1 fas fwr o 1 =g
4z & o st 9 ofomr & & se-
1 #Y, Sw ¥ wrade $fwd frar
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A AR F g a1 5 fog ot & oiw
THd TR g 9 ¥ fad e mane
FAT AT GFA § W A Lo ATAY
gt g1 & 97 ¥ fod dza mad e
o ogwdt & e st wouw ar
qy &1 medt oery 5T o § Wsde
Ffead o 97 F are § sl o ug o
aff wwar 1 ¥ Argde Ffwd ®
g aga suret §, Sfew 9 fadus
dur Frur o T 9E A 9 & arfees
wrfw adi 21 g & w0 g
waTiz  FwHEr Y fa=re woAr qnfed o
T T A wE AN QX @) AT gFA
t fedgma ¥ 8w 530 @
Ll

@ E Ay §oarg qE g sy
T T ST 8, §7 Y I3 AR A
w7 Te ¥ @ R, 7@ g § e owfed
drwa At @AVTA Y, I F AW
’z Taddz #Y @ meww ¥ fad §
fam & wfd ag fom $1 913 Tidee
F ARAE | AW g OF IE T
g fs @vaw aga surer &, Awifesw
SYTET | W A ¥ AW €T AR
Fefifar A g 2 R E
IFET T 95T T 98 fow ¥ Fga”
ITF FAT ATF 97 T GHEa L g8
§ o Ty Y Qe ow f6 @ ¥
IF Fr AT F FrfEe TwT @y F o
# yaaar g fe o TFwd ¥o #7 @a-
TG R & SOAT AR 3 fam § )
@AT 9fgd | 59y W WY ORI
Yo F g4 Fwww 7, @i L I H
qed AT 3 4F &1 Eled
gafad A%M Yo FT ¥a FATT R I
for & 7df et A |

oF AW A § I AR F A
Farmi . dgm w feafer i
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A ZRNE 76T F qarfeas T
qEATE | TF T qdaw war g
gz e s s a A @
SRt & a0 IaF g A AT A § A
g oy aog & gaar A0 Fredr
qefr & 1S4 wft axfag ¥ i ar
S TR g g aF T¥ AW
F1 qteqF & 9% faq @ 1§ s
st wrfed arfe Fadt adfaw s
F1 g ST wraar I3 A faa |@F )
7 gaam g f5 ag e fr sy
g ¥ wa@fr =fgd

uF Far 7 a3z 6eAnaT qr fw
A AF—FSRI——E Tar @
qrag S AT WA FHER 344
Tt fRaT @ 9ad @ eqe 7T qrr
g d gaaarg fF qiw Fexe A
ot =fed |

TF q19 A A9A @ g ey
Aatfea® agq AR gl ¥ @O
frar &1 w9 oF F1IA FAT R E
gnd wage ar 2 ff 9q o omed
FT T FT IAFT IFAH AT €2/
a7 grgr § Y Iqd 2 F1 A N IR
AR AT AT E | W9T qIhNE-
¥z & fodt gegamm ¥ feo § Rz wadew
F AR Wi 7F IFT FE starq )
zmar & Afeq g9u @ go &
Fr wfea 2 REHT MR I @H
AT F AT A w1 T YW@
T ar iy €z 9 5 war -
TAA TG IqHT AR & 7 FG
W aXg ¥ g FHA TAW F AT
wqad g« AEr gwm 1 ggfad
M ZFAT e TIAAEH FroAAT 9T
el & 1@ a1 § 77 oedre @ i sarge
A AR FE W) Tan wESA
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% At fogeelt s w0
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ARl & wra § 39 faq sreamg
FATg 1 wiq Haderne d fea
garg &% fad § 99 ox Az FA
e FE AR ag frdas 389 M 3gR
g & 5T gre® & qrad et arfs
gA AR & ¥ 9ol oW FX Al
iz drex zred? awd ¢ A gad §
JAAT AL HE |

Shri K. N. Pandey (Hata): I am
really very much thankful to the
Labour Ministry, for, a long-felt need
has been fulfilled by this Bill which
has been brought forward before this
House. Although there were two Acts
in the past to cover motor transpert
workers, namely the Motor Vehicles
Act and the Factories Act, and to some
extent, they were able to safeguard
the interests of the workers, still, they
could not fully safeguard the interests
of the workers, and, therefore a Bill
of this type was required even long
before. Though it has been brought
forward at a late stage, I feel that a
good work has been done by the
Labour Ministry. B

Since my name also has been pro-
posed as a member of the Joint Com-
mittee, I shall have opportunity to put
forward my views before the Joint
Committee. However, I want to give
expression to some of my views on
the floor of this House, and I hope the
Labour Minister will take them inte
consideration.

At the outset, I would like to point
out that the motor transport industry
is not like a factory. Therefore, I de
not understand why the application of
this Bill has been confined only to
those concerns which employ not less
than ten workers, and why even under
the proviso, the State Government
have been authorised to apply all or
any of the provisions of this Bill "to
any undertaking employing less than
ten but not less than five motor trans-
port workers only. Now, there may
be an owner having just one lorry,
and employing only two persons. That
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lorry may be working in a hill area.
There also, the same amount of risk is
involved, and the person has to put in
the same amount of work. I do not
understand why these people should
be deprived of the rights that this Bill
will confer on them. Therefore, this
restriction of ‘not less than five’ should
be removed from this Bill, and this
Bill should be made applicable to all
the transport workers, whether the
undertaking be owned by one small
man or by an association or the
State Governments. I think this is a
very important matter which the hon.
Minister should take into considera-
tion.

Although the Factories Act is appli-
cable in a factory, still, if there is
transport section in the factory which
employs less than five persons, or
employs only three persons, then,
those persons working in the transport
department or section would not be
covered by this Bill; if the Benefit of
this Bill is not extended to those per-
sons in the transport department of
the factory, then these persons will
continue to work unprotected.
Therefore 1 feel that the Minister
should take this fact also into consi-
deration. So far, their cases were
referred to some tribunal or some
such body, the argument used to be
advanced that because of the nature
of their duty, their working hours
could not be restricted to eight hours
and so on, they were assured also by
us that as some motor transport wor-
kers Bill would be coming up, there
may be chances that their interests
also may be safeguarded. But after
this Bill has come forward before
this House, I do not find that those
workers working in the concerns
where there is a transport section em-
ploying only three or four persons
will be protected by this Bill. At the
time when this Bill was introduced
in this House, I had proposed an
amendment to the effect that where
the Factories Act is applicable, the
workers working under the transport
section should be covered by this
Bill.

649 (Ai) LSD—-1.
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Regarding the clause relating to the
spread of hours of work, it is likely
to be misused, as has just been point-
ed out by Shri Tangamani, I am also
of the same opinion, because jt is a
strenuous work; a person who js driv-
ing a car or a lorry continuously for
eight hours may have naturally a
break of half an hour or so, but if his
working hours are spread over a lon-
ger period, naturally a great deal of
burden will be thrown on him.
Theefore, careful thought should be
given to this clause, so that it may not
be misused.

I think the proposal of the hon.
Minister that this Bill should be re-
ferred to a Joint Committee is a
very wise move, and I support it, be-
cause, there, some of us who have got
some knowledge of the working con-
ditions of these workers may put for-
ward our views, and the Ministry
could also consider the suggestions
that may be made by us there, and
thereby be in a position to improve
on the Bill that is before us now.

With these remarks, I support the
Bill, and I also thank the Labour
Minister for having brought forward
this Bill.

e i fog  (TRw) ¢
sl wEew, § A9 g4 90w FY
AATRFATZ 27 9187 § 5 I #izx
Feafasi § a9 T4 T FEHAT §
IFF0 M g ¥ 79 AT AR &
aifet ST TN T I WS ar
T FRIgE T fI|T gIEw
fag ¥ wfg F0 gwer a3
] wfrw R &

yamafa 7law, #q# % & @
Frafraf Swrza d fwxag
R I FH TAT W g 3T FT A
AT & 9 3TH FY g awreraT T
¥ giwAr wgy § @ o9 aw fv @
wrafai el Af & st I
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[aYo <ordiT farg],
FHA  FT FIFAE B FoAA IA
F % @ F g g A fear
2 adadiagds ¢ f5 magEn
WAMT  FT W q GI40 GFFT T GV
FfFt = fadss 1 a0 ge wR
¥ w5 I feor war fr fwm
TOF A qfierd A wdi g Aifew
FE E Y agt 9 fY e Friwat w1
FWA & @y saT @ avAt & 3w
Fouft ¥ sriwat R FEmEa
A|iE & I T FIT FL Al
I8 ®Y FAA FOF qafas F
qrg IT Fivami #2fem s
TfF U FT A& &7 F a8 NG Q@
g8 AR fAea s edaeT T wewd
@At § AR A {Hieraga R
Ie@ W FF S| FWA ]
FF wqY g fr TATT | I8 eETE
wr A wiifas afdf & 1 afradi
T ZAT I ANT | g R
ArE & S gigad o § AR Y For
¥ dvam 3 ¥ s w53 g
ag fraiggs § faa ¥ o e
2 | waq §d qe g4 F wifas
g war Wy wwAw R, q3 o gEa|
g afpr 97 Fow wfeadl &
afie fRfr A F 1w & owag 3y
qT  Yoooo FT AT T LEEAS
TR X AW FA asfr F 7Y
gaq ¥ qg UF gATAqET T F
g g § gg Ifaa adl swar &
FifF wgi gq a%d =1 fgT @y §
w1k gz W EfF 9T F 7 Par
gL Y, dAeg 47 faq, I
gt fyd, 93 % fad 7 %1 aw
sqEqr g1 M ITF AT FA *
faq {we w9 51 aqfaq va= g T8
g ag w1 ot @A wrfge 1 Ffwa
gam wA wE frs aff R
¥y W A saHAem F A
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AT A I¥ g B TET qAEAT
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fau sk oofiw 3 & fAF dmm
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AR I qifawr 3] F arEl wd an
s e dam o = § F
g g & gy @i s fF e
axfae & a1 9 48 FFAY a9 F1 FAN
nfeFr g 9= fF ag Frwar & €
FEFAT AW A & faF da §
§ qfaen o F A1 99N oA dar
W qEE | a8 TFR X TF
q T FY FTEET ST AR
§ IR TER FRT TENT § wreEm
;A Ffad T Lo B, §o By
ar FE co W gdr % dar AW A ar
M T I 1w wefaat F 47 G
T FE BT W a7 E AFH I &
FHFaEl N Anw oL

T & mAEr aWefa WERT
7z a@ 6y § fF sga Q) awal FY
FHEAE FAA TA7 ¥ qE I § A
[ @ET FET 9T 3§ qEAE
@A anl g @ WA W I F
s fagy 92, 23 9 H 5@ FA
T A Efr o wxw A RNT
gt @ g war ) At g aw
2 fr o a% wnfas s 3 A &1,
FA a1 & | A G, THH BEA
sfawt ®7 a7 wrfasl w1 OgEAT T/
g

oy S & o faw ¥ w=Y
fm frewr ¥ w9 w1 9"
frmr § | ow fad wow, @R WA
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®F AR A wEH AN
TE ®CE 9 AT TG A § I
qFEAT Fq AATET ¥ § A FF aga
q9gy § o fad f o= 3 A
aga wiaF w9AT W ogAT & ) g
fod =¥ w2 W EAT T RN
1 gzt aFw  Ag faeem amifE
W ®ZF G P TOT FE T IAR
1 9§ AR wFaT § fF uF ee
A A WZ AW F FR A
1 a0 o 2 AT &Y 7T T9 qAT
Fg Al ResgarawT e fF
faw =A< # gAF WA ug s
gl ¥ @ET & 98 T TF AT B
T T F T Y AW H FET T
FGFEAQ | AT qaF & FE
T arg g1 W 5 v F o=
o & QX A7 ¥ for gxfwr ad §
v Iy Afwl B wrEaeT @ G
qFAT & | T BEIT T 9T qEAr
2 519 5 gw I wfaFt F1 FvE) T
F1 AT § 1 wfawt # & A
g AR A w1 & F T Fwmaifer
T FO F AR W AATT F
qFEA A I FA T AFL L AF
g1 & f arer 9w avas ¥ fae
oTaT § TR AT & A fgw
AT qIar § 9 fgae ¥ @ I
o sarar feaar qg S A 7 At
1T TH T I FY JE TF AT FH
AT § afrea AT F w9 1™
M | WAT F qFET T IqN
gfrrg Y aga ard g § AR
gad gat @y F9 iar g W g1 awar
A T g A TWH N AR
AT ITE . AFES A T |G AN
& aFar § & Wi ;A arw 9w #
T AW Y AT I A awg ww
afader ddad ¥ faq T ) o SR
f& w9 &
FEOAT FY T9 § AT € A A gHaT
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i 5 30 F e oY S vt wfoder
T &A™ @t gL W g
o g wfwat & fgq 1 =T 9o e
W AR I AU GEE IR
/17 &Y &ra g% ag T g o § e
TANT ST W9 "HAeg A S gy
a7 AT T TZH T AAT AT FRAAAT
g a8 a9 a1 Fefaar I U
¥ @ awg & Ugr & A @ g
& A% g A% 49 98 § Fg 9g FEAE
wfaFt # somefess & M &
Tar  afust #1 S SR -
s #1 agrar T Tfgd 1 AR
g AR T AR FTAT I IR G ITH]
HALT q qGAT qF AfHT Ay A7 T
9T &7 ¥ A ITHI I QT TFAT
qFof g 1

Shri Ranga (Tenali): Mr. Chair-
man, Sir, I am glad to say that our

Swatantra Party Group here is in
favour of this Bill.

Shri T. B. Vittal Ras (Khammam):
Has it been recognised here?

Shri Ranga: Therefore, I hope that
the other Group also is satisfied with
that stand.

It is about 25 years ago that some
of us here sitting on this side at that
time as the Congress Party suggesied
to the then Government of India that
some such legislation should be pass-
ed in order to protect the interests of
tens of thousands of workers employ-
ed in this rising industry. This indus-
try at that time owed its existence
and its progress not to government
enterprise but to private enterprise.
it was our people, smaller as well as
bigger entrepreneurs, who took great
risks and developed this industry.

In the recent past, the Congress
Governments in different States have
been adopting the policy of
nationalising this motor transport—all
the more reason why such a Bill
should be passed in order to protect
the interests of an increasing number
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of those workers coming under the
employment of the State Govern-
ments and their transport authorities.
I would like to be assured by my
hon. friend, the Deputy Minister, that
I am right in assuming that this Bill
applies to the employees of the State
Transport Authorities also.

Shri Abid Ali: Yes, to all
15 hrs.

Shri Ranga: Secondly, some of ‘our
friends have been suggesting that
there should be minimum wages pres-
cribed for these transport workers.
Am I right in thinking that the Mini-
mum Wages Act is also applicable to
these people?

Shri Abid Ali: Yes.

Shri Ranga: If it is so, then, there
is no need for making any special
provision for that in this particular
Bill.

Thirdly, I am happy that all these
tens of thousands of workers are going
to be protected in the manner in
which this Bill seeks to protect them.
Here and there may be scope for im-
proving this Bill, and I hope the
Joint Committee will do that.

All T have to say in conclusion is
that in regard to this matter of pro-
tecting the basic interests of all these
workers employed in the transport
industry there seems to be general
agreement in this House among all
political parties. I hope the Joint
Committee will also approach this Bill
in that non-partisan or all-party atti-
tude and help to see that this Bill
when it becomes an Act would be
most satisfactory to all sections of
workers employed in this industry.

.omaw o wgw (e
qaEfy wERE, M TR F IR
I W fawr A WA ARRT o
AR ETA F@IE | afFq 3w
¥ ar @ A ag Fg e E AT
faor #Y @7 & ag ATm QT @ %
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aqqa I T ST Y F T BGL
g, &fF @1 mfer dfaw ) a9
FW AT afraewr Y fawwal S g
FAEF AR A o fam & 918 f%
T g A T symedr w0
=ifgd 5 @ gfaw # Fagw F
Tk ¥ A farwd o & 9 g At ws
¥ A9 ¥ gea Wy 929§ 9%
FA F fad dore g 5 #amife
fgg g wmiegr se@ & fag s
T &r Sy ¥, 3% Ak § ey
ferrd &1 99 I W 5 wEw
% AT 9347 § AR 97 F R
A GO d F e g o faw
F 3fed a1 I gl ® 1 T w6}
A TFATT Ry &7 NrgA R Fraw
=fed |

sgf o% 39 faa & Frfag @
AAFE, Az Fg 9EAT § 7
d27 ¢ §, F.fFdeh e g & A
¥g a8 sgaegi #r g g fr 9 a%
FTE FIA AT WG Glefrre A&
T Z a9 % 39 F FW A ) fqar
AT | ug A3d weEy a1 g, AfwA
TIAHE RT T0H T AT ST G, 3G F
ag Fde7 g1 T § fF ag AT 39-
T # T WA WX SF g F ate-
fF¥z 3T T FT 2

ey ¥ ued uz famiaes
qTF TEIHTAHE F TR § fAar §—

“shall not spread over more than
twelve hours in any day and two

hundred and fifty-two hours in a
period of four weeks.”

wgIFE AMFT s FAA L WA
A HEH FW FE WET g, 99
1 ag 3@ 0 =nfed fr forw Ay
AFLAG A G Y, |WAT T A
garafi 1 ag N 3§ W FA @
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T &1 afe I # oz faww ®
afzfrre «d faaar § f5 oY o=
TFT A &, A1 IF € F4A7 A 37 MWE
) qF R TATT 3 Fd a8 a7 anfed |
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2 ¥ i AEY ¥ F Y AR a7 ML
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fass dar FAA FY T AT § WK I
TH ¥ ag §F A BT FW FE ¢ |
g0 #1 AR s wifzd F 39 A9
1 frg qg ¥ AFT 7 AFAT B

gAY A3 WM A A TF
qATA A arAr miEdr w1 OAga
saET qwA A & 1 gar e
TF FRA F AR 7 9 fF e
FE NS AFAFATEAR 59 F
FAF IR AIFE AR H
TEEx o AefRRz gt =ifE,
T AXZ F W BT FAT AT WL A
I AT ZAWS  AGY & AT ATRA,
FHF 37 F w00 §¥AF  wR wa
T vt wiea F agT ARIA0T v
21§ et fr § gman ¥
q 3w AT F8 | 9 (A7 98 AN
% fF 37 9 Tl N g @TEqr T
ST T3F FTH FCA A AV AT ETT
& ¥ FA FL, A g AFIA E D
IFI § |

Tigd WX T g9 F FTw
grEae foqdr i & 9%, e ¥ an
g1 =g fAu 9q # AF AR gw=T
e At wfzy, A ¥ § 7 7
THA F4TET 7 q8T q8 |

qg Tw d2X v ¥ Ifvy oz
T A g, § w01 5 Faq F 9f@
FAASA, FEAT A Svd 0@ ;Y
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T 9 Aifgd | Wi AE A9
1 aFar § f5 09 709 9@ W)
qF FT gIATS W@E-FT A o F Iy
# T A ¥, AR F T
T FA ), TEIT e F 00 AT
FT FEIMEEET F G5 | g 37 F¥
TAT F WH 4, g9 9 FQ 4,
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a3 78 Ug § AR A T F q@faw
HMAFT 39 AFT &7 qF FAT 90067 |
afs  ARIT T=Fr &, T AHAT T&<
T g AT g, AEA AT wHEAR
TFA gfAEw A7 17 2, v ag
Y AT %40 g 3 =W aQT wE-
frat w1 | Tvar F1€ TGT W01

W ¥ 98 ¥z FTH IT fAT AT
qA4T FI@T § OF Froailed e
&I gH FI 93T FAT FfgT A 57 F7
BRI GG (I T

Shri K. U. Parmar (Ahmedabad—
Reserved—Sch. Castes): Mr. Chair-
man, Sir, I welcome this Bill. It was
a long-felt necessity. Now, road
transport has taken a permanent place
in our day to day life. We have seen
that in a city like Ahmedabad acci-
dents often take place when these
vehicles, the motor lorries pass even
over footpaths. When the reasons
were analysed it was found that most
of the motor transport workers were
exploited by the owmers because the
drivers had to work for more than 12,
13 and 15 hours and so on. That is
why the motor transport workers are
not in a position to control these
vehicles. ’

Secondly, the wage thar we give to
these workers is very low. I would
also like to know from the hon. Minis-
ter whether the minimum wage as
provided in this Act will be Rs. 30 or
will be more. If it would be only
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Rs. 30, I think, it would
and meet
workers.

not suffice
the demands of these

As ] am a member of the Joint
Committee I will press all these points
there which are in the interests of the
motor transport workers. But, at this
stage, I would only congratulate the
Labour Minister for bringing this Bill
in this House.

it fegma fag (TrER)
ety wgEE, S fad @ a9y 9=
F A § SUFT A a6 T AhET
AR @A g g . A AR
A fam wfa fam ag <&y anfaad ¥ g=ar
FT AT gT 39 fa7 F1 agq wERmwar
€1 T TR AT & A ar W
THRT A FY FEHTC WY FAT =i
ar |

T fas ¥ W F S W, A&
ZTEH F AR § Y sqaead 7y 7 § qun
st agfaas & v €, 3 @wE arg
21 afFd aF 99 F ITH TR
A WA AT T W FY qar
a1 IgHr 997 ¥ qEF 9T FAT ATR_AT
g1 SN Tam @ 5 fam o oag
A & 99 9T AT | Afe 4R
Ty ST A1 Teag &1 ¢ 9 fawr Ay
FE Yo F IJA T | Iq FH
A FE-F0T R A §G GIrIRa I T
£ ¥ wEoawm @ oW A
@z Tk TR a1 R A e
T &Y Ty afefe & arge @ aFdy
2 wlEMFmm Iw F a-
T T9F T a9 919 & a1g N wtafay
FAN IAX qg QFAFAIA F T AFAT G |
‘gad femr gaT d —

“Without prejudice to the provi-
sions of sub-section (1) the State
Government may by order in writ-
ing exempt, subject to such condi-
tions and restrictions as it may
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think fit to impose, any class of
employers from all or any of the
provisions of this Act or any rules
made thereunder”.

T AAww a8 g F e aaeie
1 a3 AfFrR § fF T8 N A goram
221 A IET & & Taafa wgew
fF deh @z gEé | AN
FaftER A s faw & Ow
& I F T A W € TEHe 0]
g g & fF e 7 oy o9 § i I
S ART FT FW § IT 9T TG@H AT
F AT Tl v A8 ¥ e
& wrgdc d=< ¥ g™ I, I
TR I W AG WO A G
?® AW A g wifed)
afs TH TR FIAT & A TH AT
FT aifed W WR AW A FET
g et o am A wem At
w9 S F F WE F A ¥ aglaed
2 w)E gt F A § agferad ¥ @ E,
MNaI F IR F wgfowd 2 @ &,
I Ry 1 > wgew = fear s
ifed 1+ g fiw s afafa & a o
R 2 AR F Az fafs § g FEm
fF a8 @ o= fame R AR A e
qaT FFAT AV AL T g T § o
Ifed ¥ fFf uF fadw o 7t @
i ydfeq @ Esar gl e
oY 3N o7 RE T T Y ey =fed o

TEH G 9T A W 3 W Faw
@A S A= W qF Fg  MaEe
o fraEr T g wH dgrT R
fiF st Ty} @ @8 e & fag
TAEFTM | AT GHFRAT AT
ok g W e & g ood
F, HI FAN WA TP T@T TG
S ISR FIH & IEH HL G A
T T AT ¥ | S F§ Ve @I
ITH IR A Y Foome gene i
&, S welila Sy & av T A —
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Mr. Chairman: This Bill has nothing
to do with the condition of roads.
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g

Shri Abid Ali: Sir, I am thankful to
the hon. Members who have taken
part in this debate for giving us use-
ful suggestions, and it is heartening to
note that the measure has received
universal support in this House. The
little criticism that came from that
side was perhaps of a formal nature,
and some of the hon. Members who
spoke during the latter part of the
discussion could have given us some
useful suggestions if they \would have
cared to look to the provisions of the
Bill with a little more attention.

Sir, perhaps they were under the
impression that we were amending
the Motor Transport Act which takes
care of the licensing procedure, the
number of passengers and so many
other provisions. This particular
measure relates to the conditions of
workers in the motor transport indus-
try and it is not concerned with motor
vehicles so far as their licensing pro-
cedure and the like matters are con-
cerned.

Now, about the minimum wages the
hon. Member from Rajasthan put a
question. My hon. friend from East
Khandesh, Shri Bharucha also raised
that point. The Minimum Wages Act
is applicable to the workers in public
motor transport.

Shri Naushir Bharucha: What is the
minimum wage?

Shri Abid Ali: I submit that the
Minimum Wages Act is applicable,
and they have been covered at wvari-
ous places. Wages vary. From time
to time it is revised, as the hon. Mem-
ber also knows very well.

About delay, it is true that a long
time has been taken. If delay is con-
sidered only from that point of view
then it is a delay. But it must also be
considered that a measure of this type,
the first of its kind in this
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country needed very careful consider-
ation and consultation at various
stages and from time to time by this
committee and that committee, by
the tri-partite committee, special com-
mittee, technical committee and all
that. If that is taken into account
the hon. Member would certainly
come to the conclusion that there was
no delay as such.

I am also most anxious, that this
Bill should pass through the various
stages in both the Houses and the
measure converted into an Act at the
earliest possible date. But it is not
necessary to change the date men-
tioned in the motion that I have
placed before the House. It is left
to the hon. Members; if they can
expedite the work of the Joint Com-
mittee and produce their report dur-
ing the middle of this session, all will
be happv. So far as we are concern-
ed we shall be helpful in that matter
and we shall be glad if the procedure
is so adopted that this goes through
both the Houses during the current
session.

Regarding Jammu and Kashmir a
complaint has been made. Perhaps
the hon. Member would be satisfied
if I inform him that this Bill relates
to an item in the Concurrent List
and under the Constitution, as made
applicable to Jammu and Kashmir,
legislation in the concurrent field can-
not be extended to that State. So
that is the position, it is not that we
wanted purposely to exclude that
State.

My hon. friend from Punjab men-
tioned that establishments having ten
workers will be covered by the
Centre and those having five by the
States. When this enactment will be
passed all will be administered by the
State Governments respectively and
not by the Centre. All that the
States have been authorised is that
they may reduce the applicability up
to five workers being employed in
any establishment.

A complaint was made about cases
where a person owns one vehicle. If
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the number of workers are less than
five, then they are not coverable by
this measure. Therefore, there would
not be any difficulty so far as the
owners shops which have less than
five employees are concerned.

Then a complaint was made that
the State Governments may take
undue advantage of the exemption
clause and they may exempt them-
selves. Such a thing is not envisaged
and I do not think it would be pro-
per to think in these terms. How-
ever, if a particular State Govern-
ment wants to get exemption, and
even if we exclude the exemption
clause from here, they are at liberty
to amend the Act itself and have
that power to get themselves exempt-
ed.

So far as the conductors are con-
cerned, the intention is that the con-
ductors also should be included. If
any loophole is pointed out, certainly
it would be taken care of and the Bill
would be so amended that conduc-
tors are unambiguously covered.

Shri Tangamani: Will the condi-
tions applicable to the motor trans-
port workers be applicable to them?

Shri Abid Ali: They are coverable
and they will be covered.

Mr. Chairman: Order, order. The
Minister says that it will be includ-
ed.

Shri Abid Ali: If those people are
not included and if it is pointed out,
certainly we will accept the amend-
ment or we will propose an amend-
ment ourselves to include them. So
far as the workers in establishments
such as workshops, maintenance
garages and other places are concern-
ed, they are already covered by the
Factories Act.

Hon. Members from Punjab and
Rajasthan referred to provident fund.
The Provident Fund Act has already
been made applicable to workers in
the transport industry and the provi-
dent fund is being collected from the
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workers and the employers. Where-
ever, according to the Act, they
should be covered and have not been
covered, if that fact has come to the
notice of hon. Members and if they
inform us, certainly we will be glad
to take appropriate action.

Minimum wages has also been refer-
red to in the course of the speeches,
and I have noted the suggestion of
hon. Members. Regarding the work-
ers in the State transport undertak-
ings, I may say that they are covered.
Nowhere we have said that they are
not covered. When we do not exempt
these workers expressly from any
enactment, even they are automatically
covered. Even then, I may submit
that if it is found by the Joint Com-
mittee that there is a loophole in
this matter, then of course the neces-
sary amendment will be made. I am
sure, and I have no doubt in my
mind, that by no chance the workers
in the State transport undertakings
can be excluded from the operation of
this measure.

About working hours, my personal
feeling is that in India we should
increase the working hours, and
there is no question of reducing it.
This is a period when we should ail
work hard. So far as the motor
transport industry is concerned, the
price of the vehicles has risen
tremendously and the cost of main-
tenance; the cost of running and all
that has gone very high. Wages also
have increased. If the suggestion
to reduce the working hours is
accepted, then the number of persons
required to run the transport vehi-
cles will be very much more and that
will not be in the interests of the pas-
sengers also as has been pointed by
some hon. Members.

Shri S. M. Banerjee: Is that the
opinion of Government or your perso-
nal view?
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Shri Abid Ali: So far as I am con-
cerned, personally, I feel that in this
country, working hours should in-
crease. As regards unfair practices,
so far as the State transport in Bom-
bay is concerned, when private vehi-
cles were taken over by the State
Transport Corporation in Bombay,
the emoluments which were fixed by
the Corporation were in no case less,
compared to what was being paid by
the private transport operators. In
several cases, it was raised three
times in Bombay. The complaint was
that where the State is concerned with
this industry, it takes undue advan-
tage of the power that it has got and
treats the workers unfairly. So far as
the facts and figures are concerned,
that complaint cannot be justified,
and is not justified, by any stretch of
imagination.

An. hon. Member was referring to
the hills. So far as hills are concern-
ed, the accidents are much less as
compared to those over the plains.
The drivers on the hills are very care-
ful and are experienced.

Shri S. M. Banerjee: My conten-
tion is that traffic in the hills is less.
He must understand what I said.

Shri Abid Ali: Of course accidents
do take '~ place everywhere. Even
when a man is walking he meets
with an accident. Even when he
does not come into collision with any-
thing, still, he falls down. So, there
will be accidents. If you want that
accidents should not be there, then
stop plying the vehicles: That alone
will stop accidents. But so far as the
hills are concerned, the accidents are
very much less.

Shri Braj Raj Singh (Firozabad):
From where have these arguments
been borrowed?

Shri Abid Ali: My hon. friend, Shri
Naushir Bharucha was referring to
Bombay. It is true that he and I
have been very much connected with
the BEST, he as an employer and 1
as a worker.
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Shri Naushir Bharucha: The hon.
Minister was connected as a striker;
1 was connected as an administrator.

Shri Abid Ali: I was a striker
during the British Government’s
period, and he was employed during
the British Government's period. He
should not forget that. He has some
experience about the driving of these
double-deckers and I have also come
experience. Of course, it is a strenu-
ous job. But out workers in Bombay
have the honour of being careful and
they are involved in the least so far
as accidents are concerned. They
have got a high record in that respect.
For that, it is acknowledged that they
are getting some money and financiai-
ly they are benefited. Now the no-
accident bonus has also been intro-
duced. Even earlier, they were
getting four to five badges for ‘no
accidents’. Our drivers are very care-
ful. The work is very strenuous. It
is not that Members sitting here have
no experience or knowledge of what
is happening. They have also nassed
through the various stages of hard life
and we know what is life.

About Ghats, an hon. Member was
mentioning that the plying of vehicles
in the nights has been stopped. But
so far as the Bombay-Poona road is
concerned, sometime back that restric-
t'on was removed, if my information
is correct. About the co-operative
system, of course sufficient encourage-
ment is being given, and should be
given for workers who want to have
their co-operative organisations.

Shri Braj Raj Singh: What are the
Government doing?

Shri Abid Ali: We are doing very
much. The hon. Member may be
happy to know that in the city of
Bombay no person can own a taxi un-
less he is himself the driver of the
taxi. Only the driver of a taxi can
own a taxi in the city of Bombay. So,
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to that extent we are doing what is

necessary, and the hon. Member should

be glad to know it.

Shri Braj Raj Singh: Are you a
Minister for Bombay or fer India?

Shri Abid Ali: In Delhi also, the
rikshawallas have got their own co-
operatives. Perhaps the sphere of
knowledge of my hon. friend is very
limited.

About nationalisation, I may say
that it is very much progressing and
with considerable speed in all parts
of this great country.

That should be very much satis-
factory.

I think I have covered the important
observations of the hon. Members.
The other points which they have
made will, of course, be discussed in
the course of the proceedings of the
Joint Committee.

With these words, I move.
Mr. Chairman: The question is:

“That the Bill to provide for
the welfare of motor transport
workers and to regulate the condi-
tions of their work, be referred
to a Joint Committee of the Houses
consisting of 45 members; 30 from
this House, namely:—

Shri P. B. Bhogji Bhai, Chou-
dhry Brahm Parkash, Shri Kamal
Krishna Das, Shri Ram Dhani Das,
Shri Jaljibhai Koyabhai Dindod,
Shri Mulchand Dube, Shri L.
Elayaperumal, Shri Narayan
Ganesh Goray, Shri Ansar Har-
vani, Shrimati Parvathi M.
Krishnan, Dr. G. B. Melkote,
Shri Venketrao Srinivasrao Nal-
durgker, Shri M. Palaniyandy,
Shri Kashi Nath Pandey, Shri
Panna Lal, Shri Karsandas
Parmar, Shri Balasaheb Patil,
Shri P, Ramaswamy, Shri Ram
Garib, Shri Ram Shankar Lal,
Shri T. B. Vittal Rao, Shri Bishwa
Nath Roy, Shri Sadhu Ram, Shri
Vidya Charan Shukla, Shri Braj
Raj Singh, Shri Banarsi Prasad
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Sinha, Shri Shraddhakar Supakar,
Shri Missula Suryanarayana-
murti, Shri Ramsingh  Bhai
Verma, Shri Gulzarilal Nanda;
and .

15 members from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the guorum
shall be one-third of the total number
of members of the Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next Session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations .and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

15-41 hrs.

TRIPURA MUNICIPAL LAW

(REPEAL) BILL

The Minister of Health (Shri
Karmarkar): I beg to move:

“That the Bill to porvide for
the repeal of the municipal law
in force in the Union territory of
Tripura be taken into considera-
tion.”

The Bill is a simple one. 1 should
{ike to share with the House the
background of this Bill in brief. As
the House knows, the Tripura
Municipal Aect, 1349 TE. (1939)
under which the Agartala Municipal
Committee has been constituted was
enacted during the ex-Maharaja’s
regime. At the time the Tripura
Municipal Act was enacted, Agartala,
the chief town of the State (now
Union Territory) was a small one.
Since then there has been a great
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change. The population has increased
considerably, business has expanded
and the town is fast developing. The
Tripura Municipal Act which is now
in force does not meet the require-
ments of a modern municipal town.

The powers of taxation under the
Tripura Municipal Act are extremely
limited and the method of valuation
of holdings is defective, There is not
even an adequate provision in the
Act for levy of taxes for street
lighting and for water-supply, etc.
The Act also does not empower the
Agartala Municipal Committee to
exercise its functions like the
removal of encroachments on
Municipal land.

The Agartala Municipal Committee
is not self-supporting. With its
present income, the Municipal Com-
mittee cannot balance its budget and
its condition may be said to be
precarious from the financial point of
view. The Municipal Committee
receives subvention from the Central
Government.

The inhabitants of the town have
been agitating for a long time for
the introduction of a more progres-
sive municipal legislation, as the
existing Municipal Act is insufficient
and confusing in respect of election
matters. All the Commissioners of
Agartala Municipal Committee
resigned en bloc a few years ago and
since then the administration of the
Committee was taken over by the
Chief Commissioner, Tripura.

In view of the above circumstances,
it is considered desirable to replace
that Act by extending the Bengal
Municipal Act, 1932 (Bengal Act
XV of 1932). which is more exhaus-
tive than the present Act.

Under Section 2 of the Union
Terriotories (Laws) Act, 1950, an
enactment in force in a State may be
extended to the Union Territory by
notification, but the corresponding
law in force in the Union Territory
cannot be so repealed. Hence the
Bill which provides that on the day





